
56i t^ational Holiday on PHALGUNA 5;
Netaji's Birthday BiLl

1 am telling. Let us keep the matter 
open ana iet there bo more Ueiibera- 
tions.

SHKI SYED KAZIM ALI MEERZA: 
May 1 request the hon. Home Minister 
to at least give us an assurance that 
he will discuss it with his Cabinet 
colleagues and consider the resolution 
that Shri Samar Guha has moved?

PROF. P. G. MAVALAIsTKAR: That 
he has said.

SHRI SAMAR GUHA; Mr. ChairAuan 
Sir, 1 have received a note from my 
respected Chaudhry Saheb. He knows 
my mind and I know his mind as well 
and 1 also know in what great respeci 
he holds Netaji and in what esteem he 
holds Netaji. I do not want to read 
out what he has written to me lor 
obvious reasons. But from the assur
ance that has been given in this note, 
it appears to me that it would perhaps 
be possible in view oi the unanimous 
opinion expressed by the House that 
a certain particular machinery will be 
evoived through which this matter ŵ U 
be t'iscussed, and the final decision in 
iavour ol tne object ol the Bill will 
be taken.

I will again say only, I withdraw 
the Bill, but the Home Minister will 
understand that while I withdraw it, 
I am not wiltidrawing what 1 wanted 
to put. If unfortunately it happer.s 
otherwise—that is also perhaps under
stood.—what will be the eflect on me 
and how 1 will react, 1 do not know. 
I have said, this is a spiritual question 
with me. 1 believe, I tru st....

SHRI CHARAN SINGH; The House 
deals with mundane questions, not 
spiritual matters.

SHRI SAMAR GUHA; There are 
some fools like me who feel that even 
mundane matters are spiritual matters 
I do not know what is the definition oi 
matter. Even the humblest of the hum
ble, highest of the high scientists do 
not know how to define matter.
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SHRI CHaRAW SINGH; 1 give him 
my sincere commitment that 1 will do 
my best to reason it out with my col
leagues.

MR. CHAIRMAN: The question ii>:

‘ That leave be granted to 
draw the Bill to provide for observ
ing the birthday of Netaji Suhhas 
Cnanara Bose as national holiday."

The motion was adopted/

SHRI SAMAR GUHA; Sir. I with
draw the Bill.

The Bill was by leave withdrawn.

16.57 hrs.

ANDAMAN AND mICOBAR ISLAND
(ALTERATION OF NAME) BILL

SHRI SAMAR GUHA (Contai); I do 
not know whether i t  is the indication 
of something else. Again I am feeling 
that it is the indication of something 
else that I am getting preference in 
ballot far e v e r y t h i n g  about Netaji. I 
never used to get any preference in 
ballot for any kind of Bill or Resolu
tion earlier.

SHRI HARI VISHNU KAMATH; It 
is destiny.

SHRI SAMAR GUHA: I do not know 
whether it is destiny. For the last few 
months, in everything about Netaji, I 
am getting priority in the ballot.

THE MINISTER OF HOME AF
FAIRS (SHRI CHARAN SINGH): The 
Bill is about changing the ncjme of 
Anadaman and Nicobar Islands as 
Shahid and Swaraj Dweep. This ques
tion had been debated once before the 
House and it was decidcnl that it was 
not for the House to change the name 
of any place, town, State or island 
and it would be for the representatives 
of that place, town State or island to 
say what name they want for their 
place, town, State or Island. I will
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IShri Charan Singh]
put this matter before the Home Minis
try’s consultative committee about 
Andaman and Nicobar. If those re
presentatives accept the new name 
suggested by the hon. membr, i will 
have no objection.

SHRI DHIRENDRANATH BASU 
(Katwa): The representative from
Andaman and Nicobar, Mr. Manoran- 
jan Bhakta, Is here. He agrees.

MR. CHAIRMAN: The motion that 
the Bill be taken into consideration has 
not been moved yet.
17.00 hrs.

SHRI SAMAR GUHA; I beg to 
move;

“ That the Bill to rename the 
Andaman and Nicobar Islands as 
Shahid and Swaraj Dweep, be taken 
into consideration/'

1 was in this House when this matter 
was discussed at length. I also parti
cipated in it. I do not remember whe
ther it was a Bill or Resolution. I do 
not remember whether it was a Bill or 
a motion that was moved by Sbri B. K. 
Das Choudhury for re-naming and it 
was also discussed for 4 or 5 hours and 
the whole House unanimously support
ed the motion. I just want to re
mind many of the new friends who 
have come to this House as to why 
this question arose at all. In Decem
ber 1943 Netaji while he visited Port 
Blair, he visited that Indian Bastille 
the Cellular jail of Andamans. After 
that he had a big rally in the maidan 
of Port Blair and in that rally Netaji 
announced re-naming of Andaman and 
Nicobar Islands as Shahid and Swaraj 
Dweep, Why it was named Shahid 
Dweep? You know that I have al
ready used the words “ Cellular jail” . 
The Cellular jail is known as the 
Bastille of India and when the admi
nistration of Andaman and Nicobar 
Islands was handed over to the Azad 
Hind Government, Netaji waiited to 
honour aU the martyrs. Vir Savarkar 
was there and many other leaders of 
India were there.

AN HON. MEMBER; Tilak.

SHRi SAMAR GUHA: Tilak was not 
there. He was in Mandalay jaiL

SHRI UGRASEN (Deoria); jSardar 
Kartar Singh.

SHRI SAMAR GUHA: Many. Many 
of them sacrificed their lives. In 
honour of the martyrs he wanted to 
name them as Shahid Dweep. The 
first flag of Indian freedom was hoist
ed in Andaman Islands. He wanted to 
remind the country that it should be 
re-named as Swaraj Dweep. This mat
ter was discussed and it was the unani
mous view of the House that this name 
as was given by Netaji should be ac
cepted. Then, I remember Shri Raj 
Bahadurji, who was then the Minister 
of Parliamentary Affairs^ moved the 
resolution and said: ‘"Give us the 
time, we shall discuss the matter with 
the Consultative Committee here and 
also the Committee in Andaman and 
then let you know what is their opi- 
rkion." But what was their opinion 
was not known to us.

Then there is another difficulty and 
that is that the body which is helping 
the Andamans Administration is a 
nominated body. It is not an elected 
body. As it is not an elected body, 
it will be just the opinion of a few 
persons, not the people of Andamans. 
If there is a referendum-----

SHRI MANORANJAN BHAKTA 
(Andaman and Nicofbar Islands): It is 
an indirectly elected body,

SHRI SAMAR GUHA; Iiuiirectly 
elected body. At that time it was a 
nominated body. Recently it has be
come an elected body. But at that 
time it was only a nominated body. 
Therefore, it would have been just the 
opinion of one or two dozen people. 
It would not have been the opinion of 
the people of Andamans. If there is 
any referendum, I am not opposed to 
that, or if there is some kind of con
sultation, I am not opposed to it. 3ut 
I would only seek the guidance of
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Choudhury Sahib as to what would be 
the form ot getting the opinion. I 
want that it should be done in a de
mocratic way. That means, Members 
of Parliament should not impose it 
although we should not forget that it 
was a great Chapter of history of our 
freedom when the Andaman and Nico- 
bar Islands were renamed as Shahid 
and Swaraj Dweep by Nctaji. The first 
banner of Indian freedom was hoisted 
in the Andaman Islands by the grea
test revolutionary of our country. 
Andaman and Nicobar Islands was the 
first liberated territory and renaming 
was also done in honour of the Shahid 
who were in the Cellular jail. Also, 
rememb’er that the concept of Swaraj 
was first fulfilled in those Islands.
For that reason I hope the views ex
pressed in the House earlier and at 
present also should be given honour 
and a proper modus operadi should be 
evolved so that we can ascertain the 
views of this House, the Consultative 
Committee as you said, and others and 
then finally arrive at n decision. As 
you said, if you kindly give that assu
rance to this House, then I may not 
press this Bill at present.

MR. CHAIRMAN: Motion moved;

“That the Bill to rename the 
Andaman and Nicobar Islands as 
Shahid and Swaraj Dweep, be taken 
into consideration.”

SHRJ CHARAN SINGH: I would 
only say that the Consultative Com
mittee for Andaman and Nicobar Is
lands is more representative to-day 
than what it was some Iwo years ago. 
It consists of members who are elected 
representatives of the people. It can
not speak in the name of these two 
islands on such an important matter 
as the one now before the riouse. But 
it has a right to give its opinion. I 
will invite Mr. Guha to a meeting of 
the Committee. He will be free to ex
press his views before the Committee. 
I think the Committee is likely to 
agree with him. But I think the bet-
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ter course will be that instead of tak
ing a decision, we put the matter be
fore them, and take their opinion.

SHRI MANORANJAN BHAKTA: I
would like to say something, because 
it involves my constituency. I very 
well understand the sentiments of 
Prof. Samar Guha. I also appreciate 
the way the Home Minister has
approached this matter. ‘̂Andaman 
and Nicobar'' is the old name in his
tory; and there are six types of tribal 
people residing in that part of the 
country; and there are other people 
who have suffered all these years on 
very many occasions. And it would 
not be wise also, to take a hasty deci
sion in. the matter. It will be very 
much necessary not only to tf:ke the 
views of the Home Minister’s Advisory 
Committee, but it will also be very 
much appreciated if Government can 
take the views of the people of the 
Islands, and have a referendum. It 
will be more appropriate.

SHRI SAMAR GUHA-. I agree to 
withdraw the Bill, in view of Ihe assu
rance given by the Home Minister.

MR. CHAIRMAN: The question is:
“ That leave be granted to withdraw

the Bill to rename the Andaman and
Nicobar Islands as Shahid and
Swaraj Dweep” .

The motion was adopted.

SHRI SAMAR GUHA: I withdraw 
the Bill.

The Bill ivas by leave withdrawn.

17 09 hrs.
MOTION RE: CONSTITUTION

( A t v t e n d tv te n t )  b i l l  ( A m e n d m e n t  o f  

a r t i c l e  352)
By Shri Hari Vishnu Kamath

MR. CHAIRMAN: Now Mr. Kamaih.
SHRI HARI VISHNU KAMATH 

(Hoshangabad): Mr. Chairman, I am 
grateful tg my hon, friend ?n4 coK


